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URIGIL PPLICTION NO. 	-,2601 
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\ 
Versus 

Union of India & Ors . . . . . • . • . . 	Respondents. 

Far the P'piicant(s)  

"Ile.  

For the fespondents. 	 (.5.. .4.C_... 

NOTES OF 11;E RE I ST PA 	 -- 	 O_RJ_E_R  

IPA 

16.1.01 ,Present : Hon'ble Mr. Justice D.N.Chohury, 
Vice-Chairman. 

b's' 	 Heard Mr. M.Chanda, learned counsel for 
• 	•: 	de 

the applicant and Mr. B.C.Pathak, learned Addi. 

fo 	 'C.G.S.C. for the respondents. 

Application is admtted. Issue usual 

'notice. Returnable on 8.2.2001. List on 

8.2.2001 for further orders. 
.Qy. RegTitret. 
11 - 	 Also heard Mr. M. Chanda, learned. 

j 	 I 

,counsel for the applicant on the interim,; 

C' 	 Iprayer. 

) 	 : 	Issue •notice •as to why the impugned 

4w 

	

	 iAnnexure-3 order dated 15.12.2000 vide order 

'No. 18/2000 transferring the applicant from Law 

çi 	
p'2 	 iBranch, Agartala Custcins Division to DEPB & 

eA<) 	 'DEEC, work •of Divisional Technical Unit, 

	

' 	iGuwahati Custans Division shall not be 

'suspended. Notice returnable on 8.2.2001. In 
/ 	 .0 

"- 	 o" -, 	,the meantime the operation of the impugned 
J. 

Annexure-3 order dated 15.12.2000 shall ,.rewa.in 

:. 	 suspended. 

List on 8.2.2001 for further orders. 

Vice-Chairman 

• • 	" 	•• _____ 	 trd 

y 	 • 

•j( 	
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0.A.No.18/2001 

28.2.2001 	Fou 

respondents 

List it on 

order shall 

nkm 

y' .  
r weeks time allowed to the 

to file written statement. 

4.4.01 for orders. Interim 

continue. 

Vice-Chairman 

4.4.2001 	Three weeks time allowed to the 

/) 
	 respondents to file written statement. 

1p.. 
	 List for, orders,ofl 25.4.01. 

I' 

vic-hai&In 

nkm 

25.4.01 Three weeks time is allowed 	to the 

applicant to file rejoinder. List on 23.5.2001. 

(\L44 cL- 

c 	o_ 	. 

j 
	 Vice-Chairma'S'j 

trd 

trd / 

List the case for hearing on 

22.6.2001. In the meantime the applicant may 

subnit rejoinder if so advised. - 

Vice-Chairman 

23.5.01 

cLA# r  

O1tv. 	\- 

22.6.01 	Heard 14r.M.Chanda learned 

counel for the applicant and also 

Ir,B.C.Pathak, Aj.C.G.S.C* for the 

respondents has submitted that there 

are some developnent in the matterp 

therefore, he prays for adjournment 

to obtain necessary instructions. 

Prayer is allowed. List on 11,7901 

for er.ng & 

viirm4 



01 A.  18 of 2001 

Order of the Tribuna' 	- 

rwaro ri.rI.Lnancia, iaarnaa counsei rot 

the applicant and also Mr.B.C.Pathak, learned 

Addi. C.G.S.Co for therespoedante. It has been 

stated by P1r.N,Chanda that in view of the 

situation more particularly in view of the order 

N0621/2001 dated 7.6.2001 transferring the 

applicant as Superintendent, Agartala LCS with 

additional charge of Ohaka Agsrtala Bue Service 

with irnmediate etect, he doss not want to press 

the application. Accotdingly, the Q.i #  is dismjejad 

as not pressed. The order No.21/2001 shall kept 

in records and shall from part of the proceedings, 

Vica..Chairman 

11 4 

	
s of the Registry [ Pate. 

I 11.07.01 

[wt JJA 
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IN 	C TAIYi)Mjj IIATI\7: TRIEUNAL 

CUAFiATI DENCH 	 4.1 

(An Application undcr,  Section 19 of the Administrative 

Tribuals Act, 1985). 

Title of the Case 	 O.A. No. 1-9 220C! 
Sri Birecar Paul 
	

Applicant 

-versus — 

Union of India & Ors. 	: 	iespondents 

I N D E X 

Sl.No. 	Annexure 	Particulars Page NO. .. 

1 -. Application 1-15 

2 - Verification 16 

3 1 Transfer and posting order 
cit. 	27.1.2000 

4 2 Transfer and posting order 
dated 14.3.2000 

-B-  Repro cnttion-dt 	nil 

• 43 Imugneoröer dt. 	15.12.2000  2-4 

4 Transfer and Posting Poliy 
dt. 	30..6.94 

5 Reprosenttjon cit. 	19.12.2000 

Medical certificate cit. 5.11.99 3 

- Medical Certificate cit. 	17.11.2000 

Medical Certificate dt. 	61.2002 

1-2j1 Jugement and Order cit. 	31.1,94 
• 	 4- s c kaol 4( 	j 	jo.4L000 	33 

Filed by 
Date : 16,1.2001 

Advocate 

r e -!~ ij exty
g. 
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IN THE CE1TRAL ADMINIaTRATIVE TRIBtflAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrati 

Tribunals Act, 1985). 

O.A. No /L- 2001  

BETWEEN 

Shri Bireswar Paul 

Son of Late' Nareswar Paul 

Resident of Ram Nagar Road, 

Road No.6, (West end), 	. 	. 

Post Office Ramnagar, 

Agartala-!7 99002 

Tripura (Vest) 

....Appl.icant 

-AND - 

• 	Union of :ndia 

• 	through the Secretary to the 

Government of India, Ministry of 

Finance,' Depatmént of Revenue, 

New Delhi, 

2. 	The Chairman, 

Central Board of Excise and Customs, 

• 	Government of India, Ministry of 

Finance, Pepartment of Revenue, 

New Delhi, 

36 	Commissioner of Customs,, 

• N.E.Region, 

Shillong. 

Contd.. 

j 	 . 

- 	 c: 
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• Shri K.K.Das, 

Commissioner of Customs, 

• N, E. Region, 

Shillong. 

• Commissioner of Central Excise, 

N. E.Region, 

Shillong. 

• 	Shri P.S. Das 

Superintendent, 

Of fice of the Assistant Commirsiorjer, 

Agartala Customs Division, 

Govt. of India, Ministry of Finance, 

P.O. Agartala 

Tripura. 

...Respondentà 

DETAILS OF APPLICATION. 

1. 	Particulars of orders against which this applIca- 

tion is made. 

This application is' made against the impugned 

ordei of transfer and posting issued under Office Order 

No. 18/2000 dated 15.12.2000 whereby the applicant is 

sought to, be transferred and posted from the Law Brach, 
' 	

ustoris Division, Agartala to DEPB & DEEC work of 

Divisional Technical Unit, Guwahati Customs Division 

on the ground that the applicant is ordered for transfer 

on three occasions within a short span of eight months 

in total Violation of the transfer and posting Polic 

issued by th7e Central Board of Excise and Customs and 

Contd.., 

I 	 • 



EC1Se and also on the ground that the same has been 

issued during the middle of the academic session/course 

of his children and also on the ground that the applicañ± 

is a heart patient underwent Ballon Stent Angioplasty 

at B.M. Birala Heart Research Centre,Calcutta and 

* 	 also suffering coroary Artey diseast and the applicant 

• 	 was evaluated between 3.1€ 2001 and 5.1.2001 by Dr. Levi 

Shetty, Man,ipal Heart Foundation, A Division of Manipal 

Hospital, Bangalore and praying for a direction to the 

respondents to allow the applicant to continue in his 

present place of posting at Agartála n the grounds 

mentioned above or atleast till completion of the 

• 

	

	 academic session/cour of, his chilren under the 

Board of Secondary Education, Tripura, 

Jurisdiction, 

The applicant declares that the subject matter 

of the application isWithjfl the jurisdiction of this 

Hon'ble Tribunal, 	 ' 

Limitation 

The applicant declares that the application is 

within the limitation prescribed under Section 21 of 

the Administrative Tribunals Act, 1985, 	• 

Facts of the Case. 
------ 

4.1 	That the applicant is a citizen of India, and 

as such, he is entitled to all the rights, protections 

and privileges as guaranteed under the Constitution 'of 

India, 

4,2 	
That the applicant was initially appointed as' 

Inspector in the year 1976 under the Cornmjssionerate 

of dentraj Excise and Customs and he was posted at 

- 

p 
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North Lakhimpur, Assarn. The applicant was promoted 

to the post of Superinten6ent in the year 1992 

while he was working on deputation to the Directorate 

of Revenue Intelligence under the Department of 

Revenue, Government of India, Ministry of Pinance.' 

It is relevant to mention here that .the applicant 

worked on deputation in the aforesaid office during ' 

tLe period from 1987 to 1992. After his promotion to 

the post of Superintenent theapplicant was repartia-

ted to his parent ornisation and posted at Jag!-

Road in the district of Nageon, Assam under Central 

Excise Division, Guwahati, However he retain thereat 

Jag! Road for a short period of three months. Thereafter 

in the year 1992 itself he was transferred and posted 

at Centa1 Excise Djjg1, Guwahati. while working 

at Guwahati during the year 1994 the applicant was 

again transferred and posted at Agartala Customs 

Division it is relevant to mention here that in 1995 

the applicant was again,t transferred and brought under 

Central Excise DjV±sio, Slichar, 

4.3 	
That it is stated that the applicant was  

transferred and posted, from Central Excise Range, 

Agartala, 5ilchar Central Excise Djvi3on to Sonamura 

CPP and 5onamura LCS. The. applicant immediately on 

receipt of the orcier of transfer and Posting dated27.1, 

2000 represented before the authority for allowing him 

to continue at Agartala Central Excise Rng on health 

ground. However the applicant in the meantime reIeaed 

from duty in terms of the transfer an POsting order 

dated 2
7,1.2000. The applicant sincere and loyal emp1oye 

finding no other alternative carried out th order of 

Contd., 



traflsfer and posting and reported for auty on 6.3.2000 

at Sonamura CPF and LCS station. However after his 

joining at Sonamura and after a lapse of one and half 

month the Commissioneate of Customs was pleased to 

consider the case of the applicant for retention at 

Agartala and accoringly the office order No. 4/2000 

dated 14.3.2000 was passed by the Commissioner of Customs 

N.E. Region, Shillong whereby in partial modification 

an order No. 1/2000 dated 27.1.2000 the Commissioner of 

Customs, NR Shillong was pleased to modify the tranfer 

and posting transferring back the applicant at Law Branch 

Agartala Divisional Office in consideration of his 

representation already made on health ground. The 

applicant accordingly after discharging the duty at abOut 

one and half months at Sunamura carried out the order 

dated 14.3.2000 -and joined at Agartala Law Branch. In 

this connection it is relevant to mention here that in 

fact Shri S.K. Roy, Superintendent, Sonarnura CP and 

LCS after receipt of his transfer and posting order 

* 

	

	 dated 27.1.2000 approachedthe Hon'ble Central Adminis- 

trative Tribunal, Guwahati Bench challenging the said 

order of tr.nsfer and posting from Sonathura CPF tnd , LC'S 

to Belonia CPF and Mhiraghat LOS Agartala Customs 

Division and obtained stay order from the Central 

Administrative Tribunal. In these circumstances the 

Commissioner Sri K.K.Das finding no other alterantive 

was forced to consider the reppesentatjon of the present 

applicant and was pleased to issued a fresh order dated 

14.3.2000 transferring the applicant in Law Branch at 

Agartla Division office. But no order was made in 

Consideration of his representation before jOining at 

Sonamura rather the applicant was forced to join at 

Cofltd... 

p. 
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Sonamura even with the deteriorating condition of his 

health. It is relevant to mention here that the applicant 

underwent Ballon and Stent Angioplasty (PTc) at 8.M. 

Birala Heart ResearchCentre, calcutta düri:ng the year 

1997. It is also relevant to mention as he xX 

hndérwen.t baloon and stant anqioPlasty (TcA) on 

July 17, 1997 and as a result of the same restriction 

has imposed on his food habit to maintain his health 

condition and it is also advised by the concerned R. 

that he should remain in such a place speia11y with 

his family to follotq the restrictions imposed on him. 

In this connection it is also elevant to mention here 

that the aplica.nt at the relevant time was also 

suffering from coronary artery disease. However the 

applicant after issuance of the transfer and postiig 

order .dated.14.3.2000 joined at Law Branch at Agartala 

D1'(rjsjon office. 

Copy of the transfer and posting order dated 
14.3.2000 & 

27.1,2000 and/presentipn dt; e 

annexed as Annexures... 1 	respectively. 

4.4 	Most surprisingly another impugned order of' 

transfer and posting issued by Shri K.K. 0a, Commissioner 

of Customs, N,E Region, 6hillong vide order bearing 

No. 18/2000 dated 15.12.2000 whereby the applicant within 

a short span of eight months again sought to be trans-

ferred and posted from Law Branch, Agartalá Customs 

Division to DEPB & DEEC Work of Diviäional Technical 

Unit, Guwahatj Customs Division s  Guwahati although the 
applicant was posted back to Agartla just eight month5 

back on consideration of his health ground by Shri 

Das Commissioner. In the  order of transfer and posting 

9  11 rc~e so et tr POU4 - 
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dated 15.12.2000 the name of the applicant bas been 

figured at seria1 No.. The applicant immediately on 

receipt of the impugned order of transfer and posting 

made a representation before the Commissioner of 

Customs, N.E. Region, Shillong 'on 19.11-2000 stating 

interaija that he is a heart patient and underwent 

Baloon and Stant Angioplasty (PTCA) at B.M. Birala 

Heart Research 'Centre during the year 1997 and as 

per medical advise of the concerned Dor. the applicant' 

is required to stay with his faily members as because 

certain restrictions have been imposed on the food habit/ 

diet of the applicant. Therefore a special attention 

and care is required to be maintained. In the compellin 

circumstances the applicant is required to stay with his 

family members for mainthning outine life as a result 

of restrictions imposed on the food hait/djet of the 

applicant by the medical authority. it is further stated 

that in the said representation addressed to the 

Commissioner of Customs, N.E. Region Shillong it is 

mentioned that he is required to undergo for Coronery 

Artery Bye pass Grafting Surgery in the month of 

January, 2001 for restoration of his heart Condjtjon 

In this connectiq it is also relevant to mention that 

in the meantime the applicant also went to Manipal Heard 

Foundation at Bangalore for coronary artery disease and 

he was evaluated thereat, Bangalore from 3.1,2001 to 

5.1.2001. In this connection a certificate was also issued 

by Dr. -Devi Shetty, Vice-Chairman. In the said certificate 

it is also stated that in view of bis viable miocardium 

thallium report in LAD terriroty, he underwent baloon 

and stant angioplasty to LAD on July 17,1997 at B.M. 

Birala Heard Research Centre, Calcutta. An Opinion has 

/ 

~ 



expressed by 	Dr. Devi Shetty, Vice-Chairman 

of the Manipal Heard Foundation, Bangalore, that 

the applicant should remain in a place specially with 

his family members to follow the restriction imposed 

on him and also advised to have cardiac chedk up at 

Manipal Heard Foundation, Bangalore for long term benefit. 

In the representation dated 19.12,2000 the applicant 

further stated his daughter Miss. Banabith Paul is 

studying in Sishu Bihar Higher Secondary, ¼  s-ectien under 

Tripura Board of Higher Secondary Education and she 

is not reading in class XII and hls son Shri Tapeswar 

Paul is also studying at class IX, in a same school 

under the same Board and also enclosed a Xerox copy of 

certificates in this regard. The applicant also stated 

that change of board at this stage will badly hamper 

their education. it is also relevant to mention here tt 

the annual examination, of 	his daughter is commending 

from the rPonth of March-April 2001 and his son Sri Tapeswar 

Pal is also appearing his 2i± annual examination in 

the month of December, 2001., The daughter of the app1ican 

shall appear in the final Examination of Hjghcer Secondary 

course under the Tripura Board in April 2002 and the son 

of the applicant is also appearing in the HSLC final 

examination in April, 2003. The syllabus and course of 

TripuraBoard is quite different than the Board of 

Secondary Education, Assam. As such, the impugned order 

of transfer and posting during the middle of the academic 

session/course likely to cause irreparable loss to the 

education of the children of the applicant. It is a 

settled Postion of law that Government employee normally 

should not be transferred during the middle of th 

adademic session and especially in the instant case 

R I 'e&  n t-e pn~zt f . 
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of the applicant the Central Board of Cijtoms and 

Central Excise, Government of India, Department of 

Revenue, New Delhi framed a specific transfer policy 

in respect of its employees working under the 

respondents.xXx The said transfer policy Tdat issued 

underletter No. A-350/7/28/92 	dated 30.6.1994. 

In the said policy of transfer and posting in para 

8 it is categorically stated that generally transfer 

should not be made in the middle of the academic 

year and it is also mentioned that that the transfer 

policy be followed scrupuluously followed. But in the 

instant case Shri K.K, Das, Commissioner, Customs 

NE Region, Shillong violated the professed norms laid 

down in the transfer policy dated 30.6.94 issuedby 

• 	the Under Secretary, Government of India, Department 

of Revenue, New Delhi wherein it is categorically 

stated this policy be scrupulously followed by all the 

Heads of the departrrnt while issuing transfer and 

posting brder in respect of their employees. Moreover 

the Apex Court also observed in the case of Diector of 

Schol. Education Madras Xnd Another Vs. 0. Karuppa Thevan 

and Qther reported in (1994). 2 (Sup) 5CC page 666 that 

transfer of an effiployce during the mid academic sessiofl 

should not be effected in absence of urgency and also 

ordered such transfer be restrained from being affected 

till the end of their academic sesjon. It is also 

reievant to mention here that there was a péduliar 

• condition also laid down by the Board of Secondary 

Education Tripura that for appearing in any Examination 

under the Board a student should continue hts 

under the sciool of the said Board for Preceding five 

Contd,., 

1 
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years immediately before appearing in the examination 

conducted by tte Board. So it is also not possible 

on the part of the applicant to shift the children of 

the applicant during this mid aession from the State 

of Tripura to the state of Assam and in view of 

smooth continuation of education of his children the 

applicant is required to stay at Agartala till the 

* 

	

	 academic session of h is children are over. It is ppeci- 

fically stated that thee academic session is likely 

- 

 

to be over in respect of the daughter of the app1icant 

• in April 2002 and in respect of his song in the month 

• 	of April 2002 respectively. 

Copy of the impugned transfee order dated 15.12.,Z 

2000 and transfer policy datod 30.6.94, repres-

entation dated 19.12.2000, Medical certificate4 

dted 5.11.99, 17.11.2000 and 6.1.20d0 and tte 

certificates in respect of his daughter.and son 

and the judgement and order of the Apex court 

dated 31.1.94 passed in Civil Appeal No.946/94 

are marked as Annexures-3,4 1  5,6,7,8,9 and 10 

respectively. 

4.5 	That your applicant begs to state that though 

the applicant submitted his representation before the 

Commissioner on 19.12.2000 but till filinb of this 

application no communication is received by the applicant 

regarding the prayer for retention him at Agartala. It 

is further stated thit in the impugned order dated 15.12. 

2000 it is categorically mentioned that applicant be 

released from duty by 16.1.200 positively, In the 

circumstances stated above finding no other alternative 

the applicant is approaching this Hon'ble Tribunal 

9 , re-e Ocz-rr Pav-~~ 
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for a direction upon the respondents to allow the 

applicant to continue in his present place of posting 

atAgartala till the academic session/course of hi's 

children under the Tripura Eoard is finally over. 

4.6 	That your applicant begs to state that 

within a short span of ten months three orders of 

transfer and posting have already been issued in respect 

of the applicant. Prequent transfer and Posting of 

th.applicant is iself is mala fide and the same has 

been ordered by Shri K.K.Da, Commissioner of Customs 

on extraneous consideration because he is well aware 

regarding the he-lath condition of the 	applicant and 

he has considered his representation only eight months 

back for posting back to Agartala on he&lthground from 

5onamura as such it establishes beyord all doubts that 

impugned order of transfer and posting has been issued 

on extraneous consideration with a malafide intention 

and on that score alone the impugned order of transfer 

and posting dated 15.12.2000 is liable to be set aside 

and quashed so far as the applidant is concerned. It is 

also relevant to mention here that respondent no.6 is 
been 

impleadea as because he has/ordered for posting in 

place of present applicant it is also stated that the 

respondt no.6 is also working ir the same building 

- at Agartala where the present applicant is also working 

- Therefore ther is no difficulty on the part of the 

respondents to accornn-Lodate the respondent No.6 in his 

present place of posting. Moreover it is categorically 

submitted that one Mere post of Superintendent is also 

lying vacant in the Customs and Central 
Excise Office at 

Agartala therefore there is no difficulty on the part of 

Pala 
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the responden.s to accommodate the present applicant 

at Agartala on health ground. 't is also stated that 

the applicant is now posted in the Law Branch of the 

Customs Division at Agartala. 	 Itis 

relevant tomention .here the applicant did - ot show 

any interest for continu'ation at Sonamura CPF LCS 

station which is treated as sensitive posting in customs 

department. In the circumstances stated abote, the 

Hon'ble Tribunal be pleased to consider the prayer 

for
,  retention of the applicant at Agartala for the 

smooth continuation of education of his children nd 

also on the health ground of the applicant and also 

in view of the fact that-the applicant have been trans- 

	

• 	ferred and posted on three occasions with a short span 

• of ten months and further be pleased to seC aside the 

impugned order of transfer and posting dated 15.12.2000, 

4,7 	That this application is filed bona. fide and for 

the cause of justice. 

5. 	Grounds forEelief (s) with legal provisions:  
5.1 	

For that with & short span of 10 months the 

applicants have been ordered for transfer and 

posting on three occasions and the frequent transfer 

of a Govt. employee itself is malafide and further 

- the applicant joined at Agartala Law Bráncy only 

on eight month back during the month of 1'iarch, 

2000 and therefore the impugned order of transfer 
- 	

• 	 and posting dated 15.1.2000 is liable to be set 

aside and quashed. 

5.2 	
For that the applicant is a heart patient undeyent 

Ealoon and stant angioplasty (PTCA) to LAD in July 

1997 at B.M, Birala Heart Research Centre, C1autta 

P , 

I 

 rtx-~ -  Werq (Y poex-4L 
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and also presently suffering from coronary 

artery disease and he has been evaluated during 

the period from 3.1.2001 to 5.1.2001 in the 

Manipal Heart  Foundation, Bangalore by Dr. Devi 

Shetty and restriction has been imposed in the 

food habit of the applicant fiDiJ restoration 

of his health whichis evident from the certifi-

cated issued on 6.1.2001 by Dr. Dcvi Shetty and 

on that ground alone the impugned order of 

transfer and posting dated 15.12k 2000 is liable 

to be set aside and quashed. 

	

5.3 	For that the daughter and son of the applicant are 

studying at Class XI and Cass IX respectively 

in the school under theTripua Board atAgartala 

and they are appearing Annual Examination during 

the month of Aorrl and December 2001 and they 

are also appearing in the final examination in 

the month of March-April 2002 and 2003 respectively. 

As such shifting of the family of the applicant 

indludirrg children 	 at this state 

is not possible on the part of the applicant, 

	

5.4 	For that it is a settled postion of law laid down 

by the Apex Court that no transfer should be 

effected till academic session/courtse is over 

in the.absence of extreme urgency, 

	

5.5 	For that the impugned order has been issued in 

total violation of professed norm and ao Violated 

the transfer policy dated 30.6.94 issued by the 

Board of Central Exciâe and Cu5to5 Government of 

India, Department of Revenue, 

I , 	fl 
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5 6 	For that the representation of the aplicant 

is still pending before the Comrnissione4r, 

Sri K.K. Das but no communication is received 

till filing of this application. 

5.7 	For that the impugned order dated 15.12.2000 

issued by Sri K.K. Das, Commissioner, Custom, 

N. E. Region, ShIllong on extraneous considefa- 

• 

	

	 tion with a malafide intention within a short 

span of 10 months from the date of posting 

at Agartala. 

Details of remedies exhausted. 

That the applicant states that he has no 

other alternative and other efficacious remedy than 

to file this application. Representation through 

proper channel was submitted by the applicant to the 

Commissioner, Customs and Central Excise, but to 

no result. 

Matters not - previously filed.or pendinth 

an 

The applicant further declares that he a6 not 

previously filed any application, writ petition or 

suit'regarding the matter in respect of which this 

application has been made, before any court or any 

other authority or any other Bench of the Tribunal 

nor any such application writ ptition or suit is 

pending before any Of them 0  

B, 	Reliefs soht for : 

In view of the facts and circumstances statd 

in paragraphe 4 of this application, the applicant 

prays for the following reliefs : 

/ 
t-W _'S 	paxa 
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8.1 	That the Honble Tribunal be pleased to set 

aside the imugned order of transfer and 

posting dated 15.12.2000 (Annexure- 3 ) issued 

under No. 18/2000, so far as the applicant 1.5 

Concerned. 

	

8.2 	That the Hon'ble Tribunal be pleased to direct 

the respondents to allow the applicant to continue 

in his present place of posting at Law Branch, 

Agartala Customs Division. 

	

8.3 	Costa of .  the Aplication 

	

8.4 	Any other 'relief or reliefs to which the 

applicant is entitled to, as the Hon'ble Tribunal 

may deem fit and proper. 

9. . Interim order prayed for : 

During the pendency of Eiis application the 

applicant prays for the following relief : 

9.1 	Hon'ble Tribunal be pleased to stay the opratjon 

of the impugned order of transfer and posting 

issued under N06 18/2000 dated 15.12.2000 

(Annexure- 	) o far as the applicant is' 

concerned till, the academic session/course 

of the datghter and son of the applicant are 

over. 

* 	 10. 	•....,..... 	. 

The application is filed throughaavoc 
• 	11. 	Particulars of_the i.P.o 

1 	I.P.O. No. 

Date of Issue 	; 	) 
Issued from 	

: G.P.o,, Guwahati. 

	

iv. 	'Payable at 	: GPO, Guwahati. 
12, Details 	enclosures  

As per Index. 
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VERIFICATION 

I, Sri Bireswar Paul, son of Late Naresar 

Paul, aged about 49 years resident of Ramnagar 
Road, Road No.6, (west end), Post Office •Rarnn agar, 

Agartala do hereby verify that the statements.made 

in paragraphs 1 to 4 and 6 to 12 in the instant 

application are true to myknowledge and those riade 

in paragraph 5 are true to my legal advice and I 

have not suppressed any material fact. 	- 

And I sign this verification on this the 16th 

day of january, 200.. 	 - 

p1 • 

Signtuze 
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Jjun 
In tho 9tc1 of 	

Cr. .IS o the 
con1n1fli,rt of ruto,ng 	. 	long - 

Shillonc

m 
p4rtialm0rJ111tiO of 

03 No1 1/200o daud 
27 .1.2000 th £Or 	 n 	

tJoth 	
gon 

1 .  i P1ed to Ord 	tJ! 	
pOpj 	Rh 

	

rJj,t. Of 
• 'iI1 tit 	'1dF (7t' 	tJI 

	

with iflUedj 	
ir COflr 	 o f th e nd m. R roy, 

	

of the °fftcr 	
p1 a ce, or poqj 

rJ fl,  

Or 	 flfl 	(f 
Under 	d.r of tt n*( r 	 J  • 	ti Sor)11tpur ona 

2. 	irj 	K. loy, 	
at 	 LC tJoj 	 S 

or • 	to 1r1 	LCS• 

0rc)ez cu. txInorer 	
iarta1a • to L/Adjugj1 	
Offlr0 rrIch 	

f fl*lo 	CPF 
Q2 	

Until £urth 

Ic. o 
CflOmv 

K. 

41pn 
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Dated the 1 4th Afarch, 2000 
•, 	(**j 	 . 	 - 

Copy forwarded for t ':for,'nrtj 	and nCco8.áry act ion to 
Comm ir, 5 J 	 of .  Cerzt,'a) ExcIs, 45hi1long. 2.  

The Jotnt Colntjoer(p&v) Cutöm & CetraJ Exctse, 

oil 
Ch to f Ac(,.01111 t 	O'ftL•t , , Cu tog. anti Cn Ira) 

thLi1o,jg. 

Th 6 Aljj 	
Officer, Cutoa and Uenra1 xcloe, 

*ht11on,. 
'!'h An1 	Comt 	toner Cug I)2vtst.1, Agartaja Cojiy 	

t for the COrjcrqj off cr(s). i/a,'e enc1oe((, 6. 	 Th 4dPatnistrip 	Officer1 Cus tbms Hq. 	hL.l.Zg, 

• 	 • for oontp1ja •  
8. 	 i'heQnerai aec reta,'y, Gr. '8' SUPerjntpndent' 	- 

	

- 	 A8:Qcjattofl 	 & Cei.jtral 
9, 	

PA to COj8j,zpr of cluntoms,NgR,Shilloaq. 
Guard b'tlg. 

ft4-t.--f • 	 * 

lP l7t7'zo 
Aé.1.jtant ComTntr.ioner(p&I) 

•• 	 . 	 •••• 	 •. 	 ....
. :+. 	 : 	 • ..: .- 	 • 	 • 	 •- 	 • 	 •• 

• 	 . ...... . . • 	 * 	 •• 	 . • 
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C 	 GOVT OP INDIA 
OFFiCE OF THE COMMISSIONER OF CUSTOMS 

NORTh EAsT:RRN REGION 
SllJ.LkQN 	 S  

ORDER NO. lRj1000. 
Oaled 3 ShilIong 

Sub: Tanf' &PoIin, Rotntion & A4utrniIs In the Grade of Supiniendeni 
Group9' of the Commionate at Cuom, N,.R, ShiIon9- 

ORDERS REGARDINO. 

The fdiowingtrnfer & pocting, ro1lim & au;tmen1s in the grade of SupinIendent of 
CommisioneraIe of Cutom 	Shiiong are heby ctded with immedsie efféd and until (Uhher  
xder. 

• IL N,6JvlE  OP THE bFFICER 	 PLACE OF POSTING 
$ISkII 	 FROM 	 TO 

. D. Bhàttacharjee 	 Moreh C.P.F. 	 TeohJSt s JAdj. Branch 
Impha1Cutom DIvtIon 	Shilong Customs OMsion 

2. J. R. H. Oleflgdoh. 	AntI.SmuggBflg Unit 	TechiSis . /MJ. Branch 
Shlhng Customs Ohision 

'. SD Pei Nnhorktie Range III 
DIbngarti Cen. Ex.Ci)vn. 

 DL Nath Tech JStIJAdI. Oranoh 
• Agartata Custom, Diiitslon 

 &G.Son 	S  Betonla C.P.F. 
• : Agariala Customs Division 

0.. U.K. Dab )ntI Smuggung Unfl 
Agartala Customs Dhision 

7. Samir Chakrabt Adjudication Blanch 
Agartala Customs Division 

U;e;13. Paul Lay, Branch 
• 

	
Agartala 	Division 

Q. Aiok Chakrabarty Ferrqghat L.C.S. 
• 	 Karim,ganJ Customs OMsion 

10 S. K. Chakrabarty MtI.Smuggling Unit 
KarlmganJ Customs DIviclo 

11 B.B. Salkia I - TechiStsIAdJ 
Giwahati Customs Division 

r' 

Dirnapur Customs Division 

Mu. Smuggng Un 
Dimapur Customs Division 

Bela nia C.P.F. 
Agria1a Customs Division 

TechiSts./Mj, Branch 
Agartala Customs Division 

Dispolal Unit 
A9artala Customs Division 

MtI-Smuggng Untt 
Agartala Customs Division 

DEPEI&bEECWorkof 
DMslonalTathnlcal Unit 	 S 

Guy.ahatl Customs Division /.. 
T.chiStsJAdJ. 
QwahatI Customs Division 

:Law Branch 	 S  
Karlmganj, Customs Division 

Ferryghat 1,C.S. 
Karlmgañj Customs Division 



— HhskJ3 
te 	. 4:;7 	FROM:COMMISSIOI'.IER.CUSTOI .1S 364-22314 TO:0381228619 	- PGE02 

0 	 .. 

0• 

•1 	 ..-. 

/ 	I 	N L. Roy Dtiarmanagar C P F Anti-Smuggflng Unit 
karlmghj Customs Division. Katimganj Customs Division 

/ 1 13 	R.O . Dey Lei & Mjudlcatlon Dharmrniagar C.P.F. 
0 Kaiimaanl Customs Division Karlmttanl CustomS DMSIOn 

/. 
14 t1.Ahmsd 

15 AlGhàgh 

10 ,P.S.Das 

17 K. K. .Tanaja 

18 

 

S. N. 6InIi 

19. D.R;Saha. 

DIsosaI Unit 
Aizal CustOms D1v1sin 

Divisional Office 
Dhubrl Central Excise Divn. 

Disposal Unit. 

Agrnlaia Customs Division 

A's / Narei mit. 
• imphal Cuatomi Division 

0 Lai & Disposal Unit 
imphal Customs Division 

U.R.P.L Ranged II 
Dhubrl Cen. Ex. bivn. 0 

Khavzawl C.P.F. 
Aizand Customs Division 

LRw&PppeoI 
Cus. Hqrs. Office, ShlUong 

Lava & .Suptdt. i/C, Dhaa-
AgartOla Bus Service 
Agartala Customs Division 

TschJSisJMJ. 
Imphal Customs Division 

A's / Narcl lntt. 
imphel Customs Division 

Disposal U n it 
Hqrs. Office, Shiliong. 

(VLt3J 
K. 	D4S) 

0 	

0 0 

	
0 urnmtukn.r Of Cwtomm  

t_: Thii order relating lu the officer at SI. No. P shall be d.pendanl upon the outcome of decision of the 
Honb CAT. GuvahatI Bench, in case No. 414199. 

Thefollov4Q,oftemin the grade of Sup'in1endenl of Cutomc Cnmiccicn-ate, N.E.R. I  ShiItig are heby 
planed at the dcpocal of Ccâmiuicn', Central Excise, Shiliong, 

1'. Sri GLC.,Das 	
0 	

/k4G mugqlinLUn11 0 

Dimapur Customs Divisiai. 	 0 	
0 	0 

2, Sri S,NaIh 	 L' &AppeaI 9ranth. 	 . 

0 	 Cucicm Hca. Office, Shillmg. 	
0 	0 

.Q.Thaba 	
0 	 0• 	0 	 0 

I 	3hiIIong Cuctornc Divi,cion. 

The flovirig olfic&s are aborbid from C1raI Excise to Cuctoms 	00 	•• 

Sri S.D. Pegu.. 	Naharkalia Range.Il1 	
0 	 0 	0 	 I 

. Sd 0. R. Saha. 	0 	8.R.P.L. II Range 	0 	 0 
Sri A. hoh 

- . 	
Divicional O1fie, Ohubri. 

N.e.;. 1, The fdlowing Supintettditc will hdaddiiiaial charg; of the branohes iunIts as sh'n against 
thdrnømes: 	0 	• 	 0 

0I 



in 
• 	 . (K.IcLIM) 	H 
CowmAukn.r 01 Cuatema 

- 	 .. 	 . 	. 
C-19-e0 04 C,7  FROM COMMISSIOI IER CUSTOMS 0364-22348 	 TO 0381228619 

1/ 	 . 	 .. 	 . 

II 	' 

/ 	2. Sri S. C. Dac, Supt., Oadaqur C.P,F. - . . 	Slichar C.PF. 

/ / 	
t 

3. SrA, Da , updI., Thch./A., Hcrs..— 	ShdlabazurL.C.S; 	 . 	

0 

/ 	
I 	4. $n 0. Shatlatharjee, Supdt ,Tech /Sl a 1A4 - 	N Unil, Shdlong Culoms 

I 
/ 	 5 Sri S R Ohar, Supdt,Teth iSl /A 	. 	Law & Dipal Unit 1  Aawi 

/ 	'... 6. Sri K. K. Tura, Supdl,, .T 	/tA144I-. Law & Disposal Unit, imphal 

7 Sn S 0 Pegu, Supdt, Anti- Smuggling Un - 	Law & Disposal Unit, Dimapur.  

N.B.:..24 One OOGI of Supeinteiidit of Cuslorng Headc.iar1erc Office, Shillong ic hereby I&nparily dveled to 
Guwahali CUsta'ns DMciànI Office unto Uhar ad&. 

• 	

. Ci4O.Il3)9/ET1CCICELL(SW2OOQi 	- 	4, (t) Dated/5' /6 c900' 
Copy Ibrwardàd for Information & necessury action to :- 

• 	.1 . . The Cornmlsstoner of.Central Excise, Shflloflg. 	 . 
2 The C'xnmlssIoner (Appa&e), Customs & Centr& Excise, Guweheti 
3 The Mditibnal Càmniisgsoner(P&V), Customs & Central Excise, Shillong. 
4 The MtIonal Commlssloner(tech), Central Excise, Shiflung 

•. 5. The Ass1tflt Cômmlssioriór (P&I), Customs HqrL, ehiflong. 
.6. The Ieput/AssIstent Commissioner of Customs ICentral Exclse(AIL). Copy meant for the 

concmed omaor(s) is / are enclosed herewith for causinU delivery. 	. 	
0 

7. The C.A.Q.! CUstoms & Cntrel Exclse,ShlIlong. 	
0 	 . 

.J4-he PA Oj Customs & Ciuitrnl Excise, Shitlong 
. 9. The 4.C.A.0., Customs .& Central xelse , Shillong. 	. 	

0 

Thã AdmIriItrátIve Orflcer, customs Hqra.. ShItlong. 
The 13r. P.,io Commissictier, Customs. 
The 13uper1titendent 	-- 	 (All UnKs) 
The l3ranchLIn.charge of ET. it & UI, Accts. I & II, Confidntia. Vigilance Branch of Customs &. 
Central Exdise, ShIllong 	 • 	0 	

. 0 
14, Sri! 3mti. 	 , .$up r1ntendont for compliance. 
15. The 4ener8I Secretary Group 'B' Superintendent 	 & Association, Customs Central Excise. 

Stiilicng 	. 
16, Thó (3uord FilO. 
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aOv!znrn.nrof lflt9j() 
Hintatry Of ifliitcr 
Dput ttUi2t O& 

Cottrj Uoa1 of Ixcjs 	(  

kw b8111i, the 3001 Juno, 194 

AU t'rincjp. 	Coll(, ctorzJ of Cntri1 1 cji. 	eiid 

AllDjractL. 
° n 	l/ZIercotjco Cc(jt1rrr 

All i.hei :j 	epQrtnft Uiidr 
Centrcil boxj oi i,<cj 	( 

'ubJct I Trnrujdoljfl 	
roar1Ing poj 	nd Itrn,f(?rs of Orotip 'ii' 'C' an in th 	

ri 	 Ofic 	Udt 

	

j of 	ond 

1. Uo, 	22015/2057 	3 flUperej0 
o[ i1 provj dt, 	

cu ifldjC 1d In th 	ç; rn, thb n :tnatruc 
a 1 , E., A 20 1 5/7 1/U9 	 foi1

ifl 
Ad-fli 	èt 	 lfUt. cj 

c01)u11(],,t5 form for r1j

as  

• 	 tIt 	t:rr t - r 	ind dpu tio of . No. A-3017/17/91_ 	
Group i c and I) OfjcrQ in the 

AII 	24.1, 	Vorjouu o tt achod and aubordinato F Np. 61. 2 014/4/92 	OIc0i ufld,r tho Cntr -our 
dt. 2.V 4 92, 	of Lcio 	LUtou 

x. 
• 	 Ci) P 1.0 r I o.d o 	

trn 

Officetrii
cor  s Tho lierIQdof ;toy oCr,- •t 000. Dttjo 	'iH 0OttiiJ.).y be 4 yar, urny be ndo •uar i r if

ativ 

	

or 	 ç tOUtRJ, 'J 

•r 	•-.hilc ljj 	ii•j 	Officers f*ltio fJbl 	to tZJl1nt,9r, like rXUCUtIV(, routina tranuj, of 
Onn  

:1t11t:1oD to arothor !1h:,ul 	hc! fttaist..r1.1 ojc,rn 	!jial to be 1109 fr- rrd t OtI 00 cli:, rcja to •3 00thor, ht p'riOUc 

Cnd.  

• 	•. 	 --- 	- 	 ---. 
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A1IttI(.(Cofltd) 	

I'•-1• St 
I 

IX. 	Group ° D' tltnff 	Oroups) 
.utff ctre1uo lia),1e to be truflferred ny wh r within. th Colloctorflto even thourjll 1t3 juri3ajcOtjO 	0 13 to more thenone itit. Ilowovor, frequent trenotur! of Group I) stf ohould be VUicid 

1 
I. 

01,  

C;Uidelines CQflt3inod in Dcpert,n?nt of Foreonnei 	Trini. Offj 1o. '
034/7/o-tt (A) d • . O34 	miy be t011owc.( 	 c

'W!J.o Qc:nj-, n1i tretjv 
.......... 

(1)   

c
1;ototoUU i 	miy of thu fO1101-Ing g H 	.  

of h 	
fl 

i 	
1fltfon 	btlow, on comnplotlofl u/.,r nort,ft 1 tentiru, b' po td 	e form tiofl/Oflm1et, 	 .o  thadtho 	•81Jfltloflh,d 	 he low - other  

	

n) 	rport, 

	

b) 	i. 

	

• (d) 	NCn/ 	(I'EIt/gi 

• Te offjco 	o pott 	in any of th Aforoaald 
complete the wCOO1j will be 	quj 	to 	

• 
OF" F porjo OF not lsjs t- hati two 

yOtrgj b oroLh3jJg on9I(]urGd for rc! -.potjz,g to any of 

I c  

the afotoj ch'rge, 

Tha 	to re1n the " COOiil)Q oflY' period for lcfr with reer,ncu to thu 
ch4rgE.9 tflCntjOfld ,n pura IV nhll be exorcj:.,,d by thc 	 Collr,/ irectc,r 	.)r9l LOnce.rnc1 in conj1j0 wj th fle;jd of the 

1 PZ tit (f the., •Offjr(r in queetjo 



nt 

Ji 

A. 

• 	 I,. 

4'bflflUXOontdI.) 

I' 

ho nor 	ten 

The docjjor to XtQn( $ho normal tenure - etc. will be governoci by thoIprovj8jon of ,  
rucrujtment rulea And the. DPO&T's guid].jnog 
on the tonurt/dopuratjoti/xacutjvo lnx,truc.. 
tionu of the flouad as the cone my be, 

',,rans fers of 0 fflce 	 I  
onu of Cc?ntz-a -1 tO\oknznont rflp1oy•. 

	

II 	 n regard to io tronsiers of ffic 	rere of th rocoçnio 	Union i/; C'i1tion  CO 	 the- inotruc,. 
Tr 

.nI:Pjjflod in the :l)Opt 	of 	 j r 8 onnj.tnin 4  O.Zi •  1o, 	7/3/6jtt. (U) dated 0,4. 1969 litmuld bo obervod strictly roQd with 
futur jr e3n y•  

VII, ' Notwjth9tv]1Iicj th in 1 tLUptOfl contajnd in r2L (i1'IiI (T) e 	(i I) 	(111) 	tho I1er3,j of tho 
oprtui.nt will have Lull UtItority/o.r to 

£rnflfej -  n offjcr oil  

	

• 	 1 

	

hc Hd0 o1 the Deparbnujit il1 lzo 	th dCL1d1rj ,iut.hority ii to Wh4 	would conu
o  

t o  

	

Pt1ng doporldij,, 	thn iocül condjtjoø and will be fully 1 utho.rjsc,c) to fix — enure of P0t1ng of O'Eficers at thoo plceo,
aee n i tor. 	LflhI)lttt1V reluir nnto and of orvjc •  

VIIX, Obnorni  

() 	Gei,z-al ri)fr3 hou1d ,b' off 	at the or thu cdrnj year inc1 
ordor$j horefor 

H 	
. OI,ould b i2UUud 	 ii 	]vflCO. • 	• 	a 	• 	
Orders ju.:;d Ot:I-dj 	OliOuld,  coiituj reasor)s on rticbrJ, 

(ii) 	Ut I icor v Who Are <Iw to ri ti r within two yo'irn or r,o iuy riot ho tr I 1 crrec1 from thuj. r fit 	o/ 1 IU -1t- 1(.t or f:rorn tho ProximIty 
oE tho Jt:tjo where thov I)rnrrin f 

(b) 

urjwj a] t t(2r rtjrcs:i. ri?. 	'Cho5; 	'lio urt £aoltod 
ny frou such i etJtjor3 rn1Jy 	if :thoy rcquc 	b hrouj 	to thu proiini 	

o 
ty of that 



atution within lt on yirz uo of thoir 
nurvico, All thjf3 ill, hoovaj, bo iubJoct to 

rninit3trtivc roqujrc,:,ojj •  

(iii) 1or thn purpoo of tranfr, the Bty ofan 
oUjc.jr at 8 pQrticul8r attioflEJl1Ou1cl be 
cornputQd with re?orencj to, t 	toi1 prJo 
of his continuoun nty at th&3t tation rucjarI less of the different 	eldby him thore. 

I 
2. 	thove £zititrucjonu a p113e be followed 	~11 V1. scrupulounly, 

I P].einu uckflcwlodc 	thu rticoipt of I thiu liii tar 1  

1 
5d/- 	tllTnA•) 

UNI I fl LCflL1J[rz 

ni 

1 	L:TI 	H! Copy to r oçJjuc3d ADDOCLtjOJ)/UfljOnB of Group Octand ADI staff. 
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To 
• 	

The Hon'ble Commissioner, 
Customs Commissionerate, 
North Eastern Region, 

• 	 S 	
Shillong. 

(Through proper channel) 

Hon'ble Sir, 

Sub :- Humble prayer for retention at Agartala. 

With profound respect, the petitioner craves 

for your kind and sympathetic consideration of the 

following facts and humble appeal for his retention at 
A gar t a l a,  

That Sir, the petitioner is a heart patetient 

and had underwent balloon stent Angioplasty at B.M. 

'IJirla Heart Research Centre in the year 1997 and as 

per direction of the Medical Authority, thepettioner 

will have to stay with the family. (Xerox copy of the 

Medical Certificate enclosed marked Annexure "A") 0  

That Sir, the petètioner will have to go for 

Coronary Artery By pass Grafting Surgery in the month 

of Januery,2001 for the restoration of his heart Con 

dition (Xerox copy of the letter issued by Dr. Defi 
Shetty is enclosed marked Annéxure '!B"). 

That Sir, the daughter and son of the petti-

oner prosecuting their studies in Shishu Bihar Higher 

Secondary School tinder Tripura Board of Secondary 

Education (Xdrox copy of the 	 certificate 
enclosed marked Annexure "C" and"D" respectively) and 

change of Board will badly hatnper their education. 

Moreover, as per Rule no' student will be able to 

appear in the Joint Entrance Examination unless she or 

he has studied lest five years under the same Board 0  

Contd. • • p'2. 

- 	 '•-- 	 -: S 	 -. ••S-S'- 	 - . 	 -5'' 
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4. That Sir, the ptjtioner joined in Customs 

after completion of four years in Central Excise at 

Sonamura C.P.F. on 6.3.2000 vide Estt. order No.01/2000 

dated 27th January, 2000 communicated vide C.No 0  
II(3)9/ET/CC/CELL/SH/99/275_317 dated 27.01.20130 

(Xerox copy of the order enclosed marked Annexure "E") 

and again transferred from Sonamura C.P.F. to Law 

Branch, Customs Division, Agartala vide Estt. order 

No.04/2000 dated 14th March, 2000 communicated under 

C.N0,I I( 3 )9/ET/CC/CELL/SH/99/947...57(A) dated 14th 

March 1 2000 just after completion of one month (Xerox 

copy of the order enclosed marked Annexure FI)  and 
subsequently joined on 10.05,2000. 

That Sir, only after completion of seven months 

in Lnw flrench, Agartela the petetioner again transferred 

to Guwehati vide stt order N0.18/2000 dated 15th 

December, 2000 communicated under C,No.II(3)9/ET/CC/ 

CELL/SH/2000/3842_949(A) dated 15.12.2000 (Xerox copy 

of the order enclosed marked Annexure G) 

6. That Sir, under no norms/policy the pettioner 

can be disturbed by way of transfer, posting in three 

occassion within a spec of 10 (ten) months where change 

/ 	 of Heed Quarter is involved 

Under the above the petitioner fervently appeals 

to your goodseif to have pity on the confronted prbbl-

ems and thus issue necessary order so that the pattio-

ner can retain in any posting at Agartala and for which 

act of your kindness the petitioner will ever grateful 

to you. I 

Enclo :— All the 
Annexures cited above. 

Yours aithfuily, 

CeA 

(BI ESWAR PAUL), 
Superintendent (Law) , 

Customs Division, Agertala. 
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Bi M. Biria Heart Research Centre 
November 05, 1999 	. 	 . 

TO WHOM IT MAY CONCERN 

I 1  

I, Dr. T K Praharaj hereby certify that Shri Bireswar Paul, 
Superintendent, Customes & Central Excise Range (now posted at 
Agartala, as Superintendent Central Excise Range) is suffering 
'from coronary artery disease and underwent a Coronary Angiogram 
which revealed Single Vessel Disease involving LAD In view 
of: viable myocardium in .  LAD territory he underwent Balloon, and 

• . 	:•' Stent Angiop.lasty (PTCA) to LAD on 17.07.1997 	. . 
0 

In my 'opinion, Mr Paul should remain in such a place preferably 
with his family' where'adequate cardiac facilities inoluding 
emergency cardiac treatment can be provided if he develope  any 

:"'cardiacemer'gency 

In view of his cardiac condition, he has been advised to have 
regular cardiac check-up at our Centre for long term benefit 

I have issued this certificate after going through the reports 
of last follow-up hBr.up from 03-11-99 to 05-11-99 

DR /TAN 'K PRAHARAJ, MD FPCC 
SENIONSULTAHTCARDIOL 	ST 

MD AFPCC FAIMS

Conü1tar1t Ôardt' 1u9ist 

 M, BIRI* IIER1 RES. CER1 	. . 
111. National Ltb0,V Ave Cal 7 

1/1, NATIONAL UBRARY AVENUE, CALCUTTA - 700 027 PHONES 4567890, 4567777 
ftp:I/ww.birIaheart.com  • Fax (91) (33) 4567000 e  e-mail : bmbhrc@birlaheart.com  

'1 

• 	 L 
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MANIPAL HEART FOUNDATION 
RANGALORE 	 _...- 

(A Unit of Manipal Hospital) 

L . 	
Date:  

Mr./M. 	//(Su/ 

Dear Mr. / Mfs. 	rt' L/ 

Thank you very much for, choosing Manipal Heart Foundation as your choice for heart treatment. 

We are happy to offer 	 "i " 	 treatment at our institute 
It will cost Rs.. 	------1- for the anglogram and As. 	9 '1YD / for surgery /angioplast. 
In case of 	 As. 	I-. 

These are compact packages starting two days before the procedure and there are absolutely no 
extra charges after adrnission We would lik1j 	 on y 	1 ,i/, 	OO / 

The average requirement of blood for an operation is 5-6 units. We would expect five of your 
friends/relatives to donate blood of patient's group, in case of operation. If it is difficult for you 
to bring donors of the same group, the peisons accompanying you can donate their blood 
irrespective of the group and for arranging the rest, we shall help them. Your relatives may 
have to go to few voluntary organlsation with a request to send blood donors. 

We do have few guest houses close to the hospital where it will cost you As. .5.1T) I- per day for 
a single room. 'However, these are full most of the time and we could guide you to get comfortable 
accommodation In the city. Please confirm your date of arrival well in advance for making necessary 
arrangements at our end. 

NANIPj 	 In case o(extramedical tests a sumo1Rs.juOO/ 
-,xeurssinc6roiy, 

A 	
to Rs..00OI- will be required. This amoun.t •wW 

V be separately charged for individuals requiring 

J ' 	the tests 	e befor admission 	' 

\ '$; (Dr. DevSIety) 	: 	: 	 . . ......................... 	. .. 	. . . 

\)1ICE'HA!RMAN 

No. 98, Rustom Bagh, Airport Road, Bangalore -560017. 
Tel. :91 - 80 - 5287742/43/45/46/48-51 Fax :91-80- 5268912 

E-mail: mhfbg@giasbgOl.vsnl.net.in  

I 

124,.I4tJJcuNDApuR' . 
BY P.&3S 

Iu 
CCjJ 1

q 

H - 4,740o_o5 
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MaAipal Heart Foundation 	 0 

U • 	'. 	---.)NSPIRED BY LIFE 

(A OMSION OF MANIPAL HOSPITAL, SANGALORE) 

• 	
TO WHOM II MAY CONCERN 

(Ref. Mr. Bisweswar Pal: Hosp. id. no. 43231) 

I, hereby certify that Sri Bisweswar Pal, Superintendent of Costoms 

& Central Excise ( presently posted at Agartala, Tripura ) is 

suffering from coronary artery disease and he was evaluated here 

from Jan 03, 2001, to Jan 05, 2001. 

In view of his viable miocordium thallium report in LAb territory, he 

underwent baloon and stañt ongioplasty ( PTCA  ) to LAb on July 17, 

1997, at BM Birla Heart Research Centre, Calcutta. 

In my opinion Mr. Pal, should remain in such a place specially with his 

family to follow the restrictions imposed on him. He has also been 

advised to have cardiac check up at our centre for loI9 term benefit. 

(br.be 

VICE Cl 

98 Rustom Bagh, Airport Road, Bangalore-560 017. Ph: (91 080) 5287742I43/45/4648-5l Fax: (91 080) 5268912 

E-mail : mhfbg@giasbg0!.vsnl.net.in 
Manipal Hospital, Bangalore Includes: • Manipal Heart Foundation • Manipal Institute Of Nephrology & Urology • Mairipol Institute For Neurolel 

Disorders • Manipal Hospital Diagnostic Services • Marripal Northside Hospital • Manipal School Of Nursing 

f 	 - 	 •. 
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666 	 *PREMECOURTCASES 	 994 Supp (21 SCC 

trrw ,re being paid special pay in addition to their pay but the dtrect 
recruitsere denied this privilege. This Court held that the denial of special pa 
to ClassI direct recruits amounted to violation of Articles 14 and 16 oi, 7  the 
Constitution and that they were entitled to special pay at the same rates at whi ch  

it is paid to the transferred officers wokking in the Centre. 

4. The learned counsel forthe appellants has sought to distinguish this case 
on the ground that in that case this Court found that the special pay was not 
being paid to the transferred officials for compensating their displacements or 
for their qualifications but was being paid for the arduous and special nature 
the functions to be disclitrged in the Telecommunication Research Centre. ii 
has been urged that in the present case special pay was being paid to th 
officials appointed by way of transfer to enable them to enounter the problezts 
due to the disturbance involved. The said explanation that has been put forward 
for grant of special pay to transferee officers cannot, however, be accepted. in 
Rule 1307 [FR 9 .(25)] of the Indian Railway Establishment Code. Volume fl 
the expression 'special pa\" has been defined as under: 

"Spccial par.- Means an addition, of the nature of pay, t..' the 
emoluments of post or of a railway servant, granted in consideration ot -- 

the specially arduous nature of duties; or 
a specific addition to the work or responsibility and include non- 
practising allowance granted to doctors in lieu of private practice." 

Moreover, the High Court has found that the averment in the writ petition with 
regard to the posts having arduous nature of duties-was not controverted in the 
affidavit that was filed on behalf of the appellants in the writ petition in the High - 
Court. In these circumstances, we find no basis for distinguishing the instant 

case from the case of TeleconununicatiOfl Research Centre SciehtzjIc Officer?1 5  

(Class 1) Ass,i. 	 - 
5. We, therefore, find no merit in this appeal and it is accorcnngly 

dismissed. No order as to costs. 

-- . 	 1994 Supp (2) Supreme Court Cases 666 

(BEFOREP.B. SAWANTANDN.P;SINGH.JJ.) 

DIRECTOR OF SCHOOL EDUCATION,. 
MADRAS AND OTHERS 

Versus 

0. KARUPPA T}{EVAN AND ANOTHER 	 .. Respondents. 

Civil Appeal No. 546 of 1994, decided on January 31, 1994 

Service Law 	Transfer of employee - Transfer for exigencies of .  

administration - Affording prior hearing in case of - Held, not necessary 
Adniinistrative Law - Natural justice - Hearing - inapplicability of the 

principle of 	 . 	
. 	 (Para 2) 

Service Law - Transfer of employee - Employee's children studying in 

hool - Transfer of such employee during mid-academic term - Propriety 

NDIA TKADE PROMOTiON 

absence of urgency such transfer restrained from being effected till the end of thar 

academic year 	
(Para 2) 

Appeal allowed 	 " - 	H-R1133711Sl_A 

ORDER 

Leave granted. Fleard both counsel. 	- 

The tribunal has erred in law in ho1dirg. that the respondet employee 
ought to have been heard before transfer. No law requires an emloyee to be 
heard before his iransfer when the authorities make the tranier for the 
exigencies of administration. However, the learned counsel for thereSpOndent, 
contended tha; in viex of the fact that respondent's chidren arejstudyin in 

school the transfer should not have been effected dui -tn mid.acadeThiC term. 

Althoegh there is no such rule, we are of the view that in 'iIcctingiranS1eI, the 
fact that the children ''f or employee are studying should be ivcn ae weigh;, if 
the exigencies of the, service are not urgent. The learned counsel appearing for 
the appellant was unable. to point out that there was such urgency'Tn the present 
case that the employee could not have been accommodated till the end of the 
currcn caden-: We, therefOre, while setting aside the impugned order of 

the Tribuna. dirCct, ti_i' the appellant should not effect the transfer till the end of 
the cut rent academic ye-ar. The appeal is allowed according! with no order as 

to COStS. 

- 1994 Supp.(2) Supreme Court Cases 667 

(BEFORE S.C. AGRAWAL AND M.K. MIJKHERJEE, Ji.) 

A.M. V,ADI 	- 	. 	
.. 	Appellant; 

Versus 

INDIA TRADE PROMOTiON ORGANISATION 	
I 

AND ANOTHER 	 .. Respondents 

Civil Appeal No. 713 of 1994 in SLP (Civil) No. 205?7'  

• 	of 1993, decided on February-4, 1994 

A. Service Law - Appointment - Selection - Non-selection to a post abroad 

for want-of adequate balance service to fulfil the condition to serve the employer 
for the requisite minimum period .(two years in this case) after comp1eting the 

normal tenure of sucli posting (three years in this case) abroadj- High Court's 
interference in exercise of its writ jurisdiction, with sucha decisionof the Selection 

Committee - Held, the high Court could not find fault wiqi the  Selection 

Committee's decision for not cuñaiing the -period of foreign -service for a few 

months to accommodate the writ petitioner (herein Respondent 2)L-Further, in a 

writ petition against non-selectiOn Ofl. the sai4  ground, the High ourt could -not 
examine the eligibility of the selected candidate - Constitution ofi.!tdia, Art. 226 

- B. Service Law - Appointment - Selection - Non-se1eCtan - Selection 
Committee's decision regarding - Scope of judicial review —Cunstitutiofl of 

India. Art. 226 

Held: 
The Hi2h Court in exercise of its jurisdiction under Article 226 of the 

Constitution was not justified in finding fault with the decisiOfloI' the Selection 
Committee because in rejecting she candidature of Respandefl.2 the Selection 

a 

I 
C 

e 
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,S.ISI1U ROAR HIGHER SECONDARY SCHOOL 

/ 	.. 	t\(JMGLfSH MEDIUM) 

(

I1 	 cVERNMENT OF TRIPURA 
.QY AGALA799 001 : TRIPURA (WEST). 

No 	
Dated, Agartala, the '4 I 19lnn' 

TO WHUM IT MAY CONCERN 

	

Certified that 	r/Miss ..................... 
D/O. ... ... ....... 

...... 
a regular student of.Shlshu Bihar H. S.,School, Agartala from Class

. 

 ... .1.. ...... . . 
to.................. . 	 . 	 S.  

• (/ Her Date of Birth according to our Admission Register is  

She is appearing I Apaafe4 at Madhyamik  
• 	Exmjnatjon L9'0of Tripura Board of Secondary Education as a regular 

COp.t1ing candidate aLp244fl 	 . 	Fvfftm-. 
• 	$.I She •bars a good moral charactor with amiable conduct. 

I wish l,Øi1" her every success in life, 	 . 

	

• 	. 	. 	 • 	• 	
lii 	- 

4' Shishu Bih!chdol, 	•jp 

	

. 	rnrn7alaWs SCflODL 	 / 
• 	. 	 . 	

£4] '1 	GnThi.A, ThIrunA (W) 	- 	• 



Ile  

'SHSHU B1HAR HIGHER SECONDARY SCHOOL 
(ENGLISH MEDIUM) 

GVERNMENT OF TRIPUM 

FUR& 	
AGARTALA-799 001: TRIPURA (WEST). 

3 ( b 	 Dated, Agartala, the 7. 
TO WHOM IT MAY CONCERN 

Certified that Master/t 	.f 	....................... 

sb 	 Y 	 f4i 	 is/was 

a regular student of Shishu Bihar H. S. School Agartala from Class 

- 4 to 
	r ,c 

His / get Daie bf Bitth according to our Admission Register is 	.- - 

He / She i sj,appearirig / Appeared at MyHiyamik / H. S. •( -2,stage) 

Examination .9" 
of Tripura. Board of SecoyIarY Education as a regular I 

cotitinuing hididat and passed in ... 	........ 	Division. 

He I 	
bcas a good moral charäctor with amiable conduct. 

I wish hith /r evey success in life. 

(tLIL BL4I1bTT) 

SHISHUBIka 

I 	
. 	 AOARTA 

8 
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Central Admiiitrative Thbdat 

I 2MAR2WI 
TT 	TZI 

Guwahatl BnoP 

E N THE c:EwrFL ADM i r i sTAr i VE TR i BLINAL 	euwAHvr I BENCH 

O Pi No 18/2001 

Sri 8:1. reswar P au 1 

v e rsus 

Union of :r.ri a & Ors 

I N THE MflIR OF 

Wr:itten statement on behalf of the 

espondents No 2 3 4 & 5 

The 	above nained Respondents beg to state as 

foil ows 

1 	That the above named Respondents have rec::e i verJ a 

c:opy of the DA and have gone bhroucih the same and have 

i.tnd e rst ood the con ten t:e the reof Save and e.....ep t the 

statements that are spec:ificaiiy admitted herein below 

al 1. the eve rments made in the OA are denied by the 

answe r" I nc Respc:nci en ts 

2 Tb at w i th rpc r(J to fl•i e stat ements made in pa ran raph 

4. 1 of the DA the arisweri nc Respondents donot offer any 

ommer t 

3 	T at w I tb reg ard to the ste emen t; s made 	in 

a ran raphs 4.2 the answe i' Inn Responden ts st ate that in 

the year 1994 the App :r. ic ant was transferred to 

H j artei a Customs. Division Al though he was trensfe rred 

to Central Excise, Silchar Division the next year 1995 

It: was as the Superintendent of Aciartel a Range and did 



= 	':; 

not i nvol v e any sh :i ft. I nq of real dence Since 1994, 	the 

ppi Ic: an I; h as been stayl nn at c arta 1 a, much beyond the 

normal f: er;,,tre pot nf:j 

4. That with rectard to 	 ya'l.;P(ne 's macic in paractraph 

4.3 of the DPi the arswerinc Respondents stdte that 

wh ii e the then Super in !. end en 't; of Son amura C P . F 	had 

approached the 	b 1 e Central Adm in 1st rat :i ye I r :1 bun a]. 

at Quwahatl and had obtained a stay icin - t his 

transfer, It was not mandatory for the Commissioner to 

consider the placement of the Pipplir'nt at Aqartaia as 

prayed for, since he could have been placed at other 

stat:ions under Piciartala L:Lks'tms Division. However, the 

prayer of the Pippi ic:ant for placement at Agartala 

i tac 1 f was c:onsi d e red Req a rd inq med Ic a I 

recommenc:Fat ion it is for a stay in a p1 ac:e where 

Immediate and efficient t reatment is avai iabie In this 

reqarc:J hett:er'fec I lit :1. es are avai. lab i.e at Guwahat I 

!c arai. a 

5 That wi t!i req arc! to the statements made :i n paraci ranh 

4.4 the answering Resj:ondents stated that the advice 

is f'c,...:tmmecliat;e and e'f'f:cient mec:Iical attendance which 

is avail, able at c3uwahat :i and much better than that 

ava:ilable at Agartala. The Appi:icant durinct the period 

from Feb ruary '2000 t ii. 1 date has been sanc::t ion ec:I Ps 

21,207.00 and has 'further app ii ed for sanction of Ps 

120,000.00. Prior to t;hat, dur':incj the period from 

1997-1998, he was sanctioned ar amount of t:otaiincj Pa 

1,07,000.00.  He has made frequent trips to Cal c.ta 

where after initial treatment at P.O.çpj tal 

(Dovernment Hoai::itai ) he switched over to B.M. BIr'la 



Heart: Critre Calcutta, which is an expensive private 

medcai unit. It was feit that he should have his 

preliminary treatment; at Medical institutes in Guwahati 

that are re ason ab 1 y c:omoe tent and much I: e t te r than 

those at Ag art a.! a I nstruc: ti ons about his di e t and stay 

with his wife will not be aifected by his stay at 

Guwahati rather, he will be able to avoid frequent 

trips 	to 	Calcutta for 	his 	regular 	c:heck'ups 

Acr:ord :1. nci 1 y h is t; ransf e rto Guwab at: i does not appear 

to have any negat:ive impact as far as the necessities 

of his heal. t:h are conc:: e med The inst ant transfer 

orders have been issued in acc:ordanc:e with the policy 

of annual general transfers as fixed and observed by 

the adm:inistrat ion and has c:overed in its ambi t 

officers at various levels As per transfer guidelines 

issued by the Central Board of excise and Customs New 

Delhi. the General transfers' should be effec:ted at the 

end of the academic years :i the month of December 

considering the ac::ac:ftm:ic: year December to January that 

is prevailing under the c:ocnm:issiorierate. The instant 

transfer orcier under chailencfe was iasuec:t on 

1512,2030. As such it cannot be termec.1 a violation of 

norms. Transfers in the All Inct:ia Services,within a 

reason abi e ti me and in observance of proper 

proc edures cannot be avoided and unless proved to be 

malaf:ic.le cannot be cal. led in qLiest ion The transfer 

order has been issued in administrative interest and 

the Hon'ble Tribunal, will be reluctant: to interfere 

with the same in the int*::rest of c1ood adrn:inistratic::n. 

e. That wi.t:h recar:i to the statements made in paragraph 



( 

5 	the 	ensweri nc Respondents 	state 	that 	the 

cpplicant s representation was under consideraticm. He 

Was not been relieved so fare It may also be pointed 

out that the ec:ademic: year/session under relerence 

crc cons i sts of a s i nq I e ye ai" and not a coup 1 e of 

lye ar's as c::on tended by the Applilant.  

7. 	That wi thr egard to the statements made 	in 

V aragraphs 4. 6 the a is we r inn Respondents state that the 

ipp1 icant s allegations are baseiess rnisch:i.evous and 

wi thoi..tt merit The transfer order has been Issued on 

:dministrat I ye r'equirernents The Applicant has not 

pointed out the 'fac:i; that the earl i er two transfers 

Were w± thin Agaitala and di ci not In vol v e t: ransf er of 

residence. lso the Applicant has completed his tenure 

g art a 1 a where he has be en most 1 y posted since 1994 

His post:ing atsonarnura w:it:hin Aoartala .t):ivis±on for 

one and ha. 1 'f months also dl ci not in vol ye any sh :i ftinc 

of residence as he was i::rourht back to Agartala 

:ons:idering his repr"esentatic:n by modi 'fyinc1 order detect 

27.1.2000 :i th another o rd e r No 4/2000 ci at ed 

4 03 2000 	Th is t I me 	he has be en posted out of 

narta:La st"I:;t:ty adhering to'he rrc'fessecl normi 	a  n d 

Ln acimin:istratj, ye grounds in acc:c:'rdance with the policy 

the Department to review transfers and post lns 

iencc these transfer orders cannot be oh icc ted to 

the 	same 	t I me 	:i t is not 	possible 	for 	the 

dmi n I st ret ion 	that the ch :i. ci ren of 	the 	sen i or 

:ivc officers would be abi eto study in the same 

rrstIttjt ions throuqhout although due c:onsider'etisn is 

1 yen to such matters as 'far as prac:tjcable 



= 

4. 

The medical proJ::lems beincE .fac::E,cF  by the Applic::ant 

have not been d:Lsreca'cied, it will be pert:inent to 

me nt:ion that rct:ently, the App 1 ic:ant had on 22 12 2000 

app:I. led for 4 (fc...r) days casual leave from 1 1 .200l to 

4. 1 2001 wi. th  the note that c:nmrnuted 1 cave would he 

appli. ed for the remaining period on return from leave, 

Tb e App 1 ic:: ant had stated that th is was'for the purpose 

of proceed inca to Bancalore for coronary arter y by 'iass 

grafting sur cry' on 31st december 2000. On h is return 

to duty on 18.1.2001, j::p.1. ic:a't;:con for commuted leave 

w.e.f. 	1 200i :0  31 :t. 2001 was submitted 	pre—fixinci 

Saturday and Sunday on 30 . 12 ;ØØ and 3 1.2 . 2000 The 

Applic:ant also submitted a -fitness certificate obtained 

from the Medical Superintendent of €3B, Hospital 

Açj art a 1 a ci at ed 18.1.2001. However, i t may be not:ed 

that no mention has been made of the surqery at 

Eanc a lore nor any dc'cumcn ts submi tted toth is effect 

on the basis of wh:ich the Applicant had a:ppl I ccl for 

leave. Under these circ:umst anc::es it appears that the 

App ii dant has mIs 1 ed h Is super :1 ors Dur I nç the same 

pen cci of leave evai .1 ccl for mccii. ccl t re atment the 

Applicant moved this Hon 'ble Tribunal on 16.1.2001.  

S. That wi. th  'recjard to the st atemen t:s made in paragraph 

4,7 the answc ring Respondents states that the 

app1cation is derived of any merit, 

9, That the aiiswer:inc Rc';pnncint submits that none of 

the cirounds urged .by the Appi :i.ccnts is sustainable and 

the Applicant is not entitled to any re.l lef on those 

grounds The OA is Liable to be dismissed 
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10 	Tb t tt e answering,beg to subm I tth at the pc :i n ts 

1'a:isEd by the (ppiic:ant aça:inst his present. transfer 

::k merit and the CiA is liable to be dism:i,ssed0 

Ye r if :i at ion 



I 
	 ~ r 	

~t 

7 

VEJR i F :i: Citi I ON 

N 
I Shri, L_Lk i.JcZQ 	acd about 

on of 	 resident of 

3Lahat 	 presently 	 work :inç 	 as 

Ii p r e by v e r J. f y 

3. nd stat: p 	that 	.....e statement made 	I ri par'acjr a p h s 

are true to my knowlpd:q e a n d 

;hose 	made in paragraph ir c  

f r'ecords are rue to my information de ri ved 

;herefr'om which I believe to be true and the rest; of 

ny hufnkn le submssior';s before this Finn 'ble Ir'bunai 

And I sin this veri"ficat:ion on this /_L,th day of 

Feb ruary 20i 

Deputy Commissioner 
CUSTOMS DIVISION 

GUWAHKfI, 



-------- 
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IN TUE CIWTRAL ADLINISTRTIVL TRIBiJiLL, 

G1JWAEJ.TI BICH, 

1AH/T I. 

ORICJJL_1IC1TION iTO. 16 OF 2001. 

ILl THE HILT TER OF 

SMU BIRESWAR P;.UL, 

on of Late Noreswar Paul, 

Resident of Raninagor Road, 

Road No.6 (West 

P.O. Ramnogar, Aa.rtala, 

District — Jest Tripura. 
ArY'

L
Tr 

• . a * 	.0 .1. 

H 

Vc5 \ 

1) The Union of India, 

tlirough the Secretary to the 

Government of India, 

Ninistry of Finance, 

DeDartraent of Revenue, 

New Dcliii. 

2) The Chairman, 

Central Board of Excise and Customs, 

Government of India, 

Iiinidtry of Finance, 
Contd. ..2/2. 



c/p 

-C 

-(2)- 

Deportment of Revenue, 

New Delhi. 

The Commissioner of Customs, 

N.E.Region, 

hi llthng. 

Shri K.K.Das, 

COnmissioner of Customs, 

N.E. Region, 

Shillong. 

The Commissioner of Cntral Excise, 

N.E. Region, 

5hillong. 

• 6) Shri P.S.Da.s, 

Superintendent, 

Office of the Assistant Commissioner, 

Agartola Customs DivLon, 

Government of India, 

Iijnj'y of Pinance, 

P.O. Agartola, 

Tripura, 

0 • • • • • 
p1c VrmO 

A IT D 

IN TIlE NfTTER OP 

Contd....P/3. 
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-(3)- 

\/ritten objection of the Respondents No.6 

against the application filed by the Applicant 

under section 19 of the Administrative Tribunals 

Act ,1 985. 

The Respondents No6 above named mast respectfully 

submjtsa,s FOLLOWS : 

	

1) 	That, the instant application is not maintainable in 

its preseflt form. 

H 	 2) 	That, the applicant only to harrass the Respondents No.6 

filed by the applicant by impleading the Respondents No.6 38 

a party in the instant petition. 

3) 	Thct, as per order of the Commissioner of OIstoms, N.E. 

Rerion, Shillong,the answering Respondents No.6 transferred to 

Law Superintendent, I/C Dhaka-Agartala Bus Service, Agartala 

Division Customs, Division from Disposal Unit of Customs Division 

Office, Agartala vide his order No. 18/2000 dated 15.12.2000 

1 	 Coiftd,.,P/4. 

I 
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C' 

- 

communication under C.No. 	/ET//CE I1/SH/2000/3842- 9 

dated 15.12.2000, Accordingly, Assistant Commissioner of 

Customs relieved the answering Respondents No.6 from Disposal 

Unit and direction has been given to join Lw & Superintendent 

I/C Dhaka ~-Agarta.la Bus Service, A1thra. As per direction given 

by the higher authority the answering Respondents N0 • 5 as a 

duty bound officer duly joined as his new place of posting as 

Law & Superintendent I/C Dhaka-Agartsia BUS Service of Unit 

of Customs Division Agartala on 17.1 .2001 after handed over 

the complete charge of Disposal Unit on 16.1.2001 and according-

ly joined his new place of posting ( 

Therefore, the answering Respondents 1To.6 in noway disobeyed 

the transfer order and the said transfer order duly executed 

intime. 

4) 	That, the applicant never stated any allegation 

against the answering Respondents 	in his iritten applica- 

tion except the para 4.6 at page 11 of the application. As 

to the contents of the said para 4.6 the nswering Respondent 



OJ  

submits that as per transfer order iassed by the higher authcrit3 

the snsering Respondeflt complied with the said order and duly 

joined in his new place of posting on 17.1 .2001 and still now 

4 	 he is serving his duty to the best satisfacticn to his superiors. 

Therefore, the answering Respondent place of rosting has no way 

effected the applicant. 

5) 	That, the name of the answering Respondent be delated 

from the instant application because the answering Respondent 

never efccted the applicant service and as such his name should 

be delated from the instant petition. 

Under the circux.istonces stated above it is humbly 

prayed that your Lordship's would be graciously pleaeed to 

sr:utk struck off the name of the answering Respondent from 

the instant application filed by the applicant because the 

answering Respondent has already been joined his new place of 

posting and executed ti said transfer order on 17.1.2001, 

A N D 

For this act of kindness the answering Respondent 

as in duty bound shall ever pray. 
•••.. 
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VJJt_IJ_ICj_T_I_OJ'T 

I, Sbri Partha Sarathi I)as, the Respondents 1To.6 above 

named do hereby decJ.are and verify tint the statements 

made in paras 	to 	are true to my knowledge gathered 

±om the official records and the rest are my submission 

before the Learned Tribunal. 

sign this verification this day the 

day of 	I f7g 	9 2001 at my official 

chamber at Agartala, 

eiiobjction un 	esterost 

D E L  LIK/7  AUTfL A N I  T 

• H 


